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month. However, levy quotas for
States are fixed on the basis of all-
India norms, and not with reference
to State's assessment. On this basis
Andhra Pradesh Government is being
allotted a monthly levy sugar quota
of 20,882 tonnes for distribulion
through fair price shops.

The existing monthly levy sugar
guotas of various Siates, including
Andhra Pradesh, are based on 425
grams of per capita availabilily for
the projected population as on
14-1978, These quotag were fixed with
effect from December, 1977. Due to
increase in population during the
last 34 years or so, the per capitla
availability in various States has
come down to a corresponding extent
but due to limited availability of levy
sugar it has not been. possible ta in-
crease the quotas of al]l the States with
reference to the latest population

figures.

(d) The question of upward revision
of State-wise levy sugar quotas on
the basis of uniform norms will b=
examined in the light of sugar produc-
tion and availability position in the
current 1081-82 sugar year.

Policy on removal of forests

*303. SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have for-
mulated any policy for the removal
of forests and minor forest produce

in the country;

(b) if go, detailg in this regard;

(¢) whether it is also a fact that
Government have received complaints
against this policy; and

(d) if so, the details thereof and
action taken thereon so far?

THE MINISTER OF STATE 1N THE
MINISTRIES oF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) and (b).
The policy of the Government of India
is to eliminate contractors’ agency In

harvesting the forest produce from
forests, so that the benefits reach the
persons, directly involved in the work.
The Government of India have urged
the State Governments, who manage
the forests, to organise the harvest-
Ing activities through Tribal (Labour)
Cooperatives, Cooperative Societies
or Forest Development Corporations
and, in any case, not to lease out
to private individuals.

(c) The Government have not re-
ceived any complaints against this
policy.

(d) Does not arise.
frem ww ¥ afwt e
w frafaa s

*304. ot T TA FeAWY :
F1 fa=e w7t fo=fafes  sw=Q
T qUeT fagor gur-9ew 9X w@T
FT FAT FT fE

(%) feamesr  w@w H  wdr
frat afenr 2, i wswoav
aEl THT A FT e frar @
AR F7T 39 Hag R &S wEEw
fear war § @i afe &, ar &+

(@) afet F et @ fEfad
FH & fau fFu s SUET &
S T g AT 3HY §&Efud -
ATHT FT SAIT AT §; WK

(m) @ o= a9l & &R T
FE 9% §@ fFadl gaafw @w #}¥
™ g AR 3@ A} W owlawr ay
QYA FT ST FAT B 7

fead sl (s AR wiE)
(F) & (7). fgwmae w&w § qgew
o TAl, WY, SA ®IT GHAT
T @aq gt g GO¥ @ aEe
gy oA ga AR feEwmam



43 Writlen Answers

guifad g § 1 &l A FEE {
g & F fag 3w (v)
gt (Faeo=w), O @l arfe
Y ITm fFT w21 TS AR
I g gro faffa 7 ame-
faFaml F mEER W 250
F@ U @A T & g

I 9 F§ F IH AR
fraawr @ik FT@ QO famio-
Frl (Al ey i

FE) X ANIRX ATAfEE  Ad
1 oy & —

g AT &G
1976—77 9.00
1977-78 67.00
1978-79 1 149. 00
1979—80 J
1980—81 58. 65

AR gfem fear aom &g @
7000 §FaT |

Release of sandalwood forest for mnon-
forest purposes

+305. SHRI E. BALANANDAN:

SHRI SATYASADAN
CHAKRABORTY:

Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether indiscriminate release
of sandalwood forest land for non-
forestry purposeg hag endangered the
sandalwood industry of the cuuntry;

(b) if so, details of the damage
caused due to this factor;

(¢) whether Government are golng
to improve the situation; and
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(d) if so, in what way?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (aJ No indis-
criminate release of sandal wood
forest land for non-forestry, purposes
has been made and so the question of
sandalwood industry in the country
being endangered does not arise,

(b) Question does not arise.

(c) and (d). Efforts are being made
for planting of sanda] trees in and
outside its natural zone and research

is being conducted for control of

diseases to which sandal trees are

prone,

Excise relief for late crushing of
sugarcane

*306. SHRI MAGANBHA]I BAROT:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government would pro-
vide excise relief to sugar mills
undertaking late crushing of cane;
and

{b) if so, what is the additional
production that Government hope to -
get in this process?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) In view of the bumper
sugarcane crop, Government antici-
pate the crushing to go on in the
summer months in order to crusn the
maximum possible guantity of cane.
The question of granting excise duty
rebate to sugar industry for late erush-
ing is under examination.

(b) Quantum of sugar production
depends upon varvious factors like
recovery, duration, ete. and it is not
possible to isolate and quantify the
additional production attributable to
excise rebate alone.





